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REGISTRATION O.A,NO,48/67

Sri Biswaroop Chatterji G ;#-Fﬁﬂifﬁ;z-?”

Versus o i

Union of India & Others viv  beiRespundapis . B
Hun'blo Mre D.ﬁ.ﬁgrsual J.H. S
H T i “ : P 1.;;5-
(By Hon'ble Mr, D.K.Agrawal,J,M.) fu%#

This application under section 19 of the

Administrative Tribunals Act, 1985 is directed againut- _
#

an order passed under Rule 14(ii) of the Indian Resilwvays F?}
Servants{Discipline & Appeel ) Rules 1968 read with i

proviso (b) of Article 311(2) of the Constitution of

India removing the applmant,f'ron service on the g round
that it was not reasonebly precticable to hold an anquiry.
The applicant did not prefer any appeal, The applicant
agitataqkh- matter, The Supreme Court finally passed
order on 11.7.85 providing an opportunity to the applicant
to prefer an appeal within specified time i.,s. upto
10,9.1985 against the impugned order dt, 15.,9.,7981, The
applicant, houwever, did not avail the opportunity i.a.-
an appeal was nct filed within the time limit allowed

by the Supreme Court, However, it was alleged in para 10
of the claim petition that an appeal has been filed im
pursuance of the directians of the Supreme Court, Copy of
the Memo of Appesl is alleged to heve been annexed as
Annexure Iv to this claim petition, Houwever, tne respond-
ents disputed the facts that the appeal had been Pllad'ﬁy.
the applicant, It was in these cir-cumstances that the |
Bench of this Tribunal psssed an order on 5.12.&!!8 ﬁﬂ




the receipt of the Memo of appesl.

that at the relevent time he was m.t' concerned with

: :§% SHE disciplinary matters, Im the abuanen of proof to Eﬁwq.

P | fact that the appeal was filed, the only infersnce is

“that tha applicent has not Complied with the

order of

the Hon 'ble Supreme Court dt, 11.7.,1985, conauquantly;

this petition is likely to fail, L

3 This petition is dismissed without any order
E | as to costs,

MEMBER(J) <7 S I/

MEMBER

Dated; 27th Aygqust, 199 9

Allahabad
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